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Record of Proceedings

During the hearing, the representative of the petitioner made detailed submissions in the

matter and prayed that the tariff of the generating station may be determined. He further
submitted that the additional information as sought for by the Commission has been filed and
copies have been served on the respondents.The representative of the petitioner added that
time to file rejoinder to the reply filed by the discoms of Rajasthan may be granted.

2.
been filed in the matter. He also submitted that the same may be considered while determining
tariff of the generating station.

3.

(i)

(ii)

(iii)

The learned counsel for the respondent,(discoms of Rajasthan) submitted that reply has

The learned counsel for the respondent, BRPL mainly submitted as under:

The Commision vide order dated 18.2.2014 in Petition No 142/GT/2013 has revised the
tariff of the generating station for the period 2009-12. Moreover, the additional capital
expenditure claimed by the petitioner for the period 2012-14 may not be allowed as
these expenditures were not approved by the Commission in the said order dated
18.2.2014.

As the suit for compensation amounting to I10.20 lakh for the period 2013-14 is
pending before the Disrtict Court, the said claim may not be allowed.

Items which are in the nature of minor assets or spares, etc. may be de-capitalised as
these items are insignificant and also deducted from the capital cost in terms of the
proviso to 2009 Tariff Regulations.
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(iv)  Reply in the matter may be considered for determining the tariff of the generating
station.

4, The Commission after hearing the parties, directed the petitioner to submit on affidavit
the Board Resolution of the Petitioner Company, in support of the additional capital expenditure
claimed for the period 2014-19, with copy to the respondents on or before 1.2.2016.

5. The parties shall complete the pleadings by 5.2.2016. No extension of time shall be
granted for any reason whatsoever. In case the additional information/ reply/ rejoinder is not
filed within the said due date, the matter shall be decided based on available records.

6. Subject to the above, orders are reserved in the petition.
By Order of the Commission
Sd/-
(T. Rout)
Chief (Legal)
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